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ORDER
 
The Text below is only a summarized version of the order pronounced
 
In this case, the matter to be decided was whether petitioner was entitled to apply for pre-arrest bail
order under Section 438 of the Criminal Procedure Code in absence of sufficient ground for such
belief. The court held that when the petitioner has no adequate ground for believing that he might be
arrested, he couldn't be allowed to apply for pre -arrest bail order.

 


